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of the Administrative Tribunal Act nn.ﬁf}i__
the applicant presses for s direction te thﬁ

respondents to declare the result of Machi=f”'

It is alleged that the written examination for the

said post was held by the Northern hailway,
Allahabad on 1.8.82 and on the basis of the result

of written e xamination, intexrview was held on

7-1-1984, The applicznt had appeared in the written L
test and in the interview but the result has '_i
not been declared so far causing great hardships.A :

notice was issued to the respondents to show as
to why the petition be not admitted. The ;
respondents however did not care to put in
appearance to show any cause and we are of the = =
view that the matter has already become very
old. There can be no justification in delaying
the publication of the result, We accerdingly }hg
direct the respondents toc declare the result

L
of Machinist Locc, if not already declared within 4

a pericd of one month., The petition is disposed

of finally with the direction that the parties

shall beasr thejr own costs.




